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M  IM r a * m  ******  We have
not started reclamation tfi Umarkote 
am  as yet But I think we arc going 
to operate in Umarkote, Paralkote and 
Minghachal in the coming year But
I cannot say which area I am going
4  take first It will depend on com-
munications, bridges and transport 
cawmgements.
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Bfcii PanifrahJ: May 1 know land 
will be alloted to Adi basis’

A rt Meter Chand Xhanna: 1  have 
ju t  now answered the question. I 
aas trying to set up an organisation 
aad then we will take that into 
consideration 
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MtahooM Wage*
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/  Shri L. Achaw Singh:
\  Shri Anthony Filial:

Will the Minister of Labour aad 
Employment be pleased to state:

(a) whether any steps are being 
taken to review and revise the mini-
mum wages prescribed prior to M56 
under the Minimum Wages Aot, IMS 
in the light of the increased cost at 
living, and

lb) if so, the nature thereof*
The Parliamentary Secretary *• the 

Minister of Labour and Employment 
and Planning (Shn L. N. M U n):
(a) and (b) For certain categories
of workers in the Central sphere 
undertakings under the Minimum 
Wages Act, 1948, rates of wages noti-
fied prior to 1956 have been revised. 
Revision has been generally upwards 
taking into consideration the increased 
cost of living and other relevant fac-
tors

2 Some State Governments have 
also revised the rates

Shri S. M Banerjee: The hon Minis-
ter has stated that certain wages have 
been revised May I know the cate 
gories m which it has been revised 
and to what extent’

Shri L. N Mishra: We have alreav 
notified the revised rates in June 1959 
on the basis of the recommendations 
of the Committee We have revised 
the rates for certain categories of 
workers m the following the Indian 
Agricultural Research Institute, New 
Delhi, the Central Potato Research 
Institute, Patna, All India Radio, 
Indore, employees m the tanneries and 
leather manufactunes under the 
Ministry of Defence, certain categories 
of workers in the construction of 
building operations earned on by the 
Central Water Power Station at 
Khadakwssla and the TOms Division, 
Bombay, unde** the Ministry of Infor-
mation and Broadcasting Retarding
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tbe extent, though I cannot give the 
exact figure, it it definitely upward

Shri S. ML Banerfee: To what ek- 
ten* What is the difference?

Shri L. N. Mahra: I cannot say the 
exact percentage But it has been in-
creased

Shri Palanlyandy: May I know 
whether the Government has taken 
any decision to notify some more 
cotton ginning factories in the 
schedule to +ht Minimum Wages Act9

Shri L N. Mishra: I require notice

Shri Baa Krlshan Gupta: May I
know the nature of the steps taken so 
ter to implement these revised rates*

Shri L. N Mishra: There is a defin-
ite provision for the implementation 
of the recommendations
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Shri Tangamani: Certain norms for 
fixing minimum wages were accepted 
<n the Fifteenth Indian Labour Con-
ference m July, 1937 I would like to 
know whether after these decisions 
were taken revision of minimum wages 
has taken place in any of the States 
on the basis of the recommendations

Shri L N. Mishra: So far as the 
States â e concerned, I have no infor-
mation So far as the Central sphere 
»  concerned, a revision has definitely 
taka place after that

L a t w  i a m y n  by CM tnw tet*

t !iu  f  Shri Anthony MUai:
11 \  Start L . Achaw Singh:

Will the Minister of Lahpar aa4 ■*> 
ploywent be pleased to state*

(a) whether any enquiry has been 
conducted into the conditions at labour 
employed by contractors,

(b) whether Government have 
formulated any steps for the elimina-
tion of this form of employment, and

(c) if so, the details thereof*
The Parliamentary Secretary to the 

Minister of Labour and Employment 
and Planning (Shri L. N Mishra):
(a) Special surveys are being conduct-
ed by the Director, Labour Bureau, 
Simla in regard to the condition of 
contract labour in five selected indus-
tries, » «

(i) Building and construction
(u) Iron Ore Mines,
(ill) Ports,
(iv) Railways, and
(v) Petroleum

(b) and (c) No such proposals 
have yet been formulated The ques-
tion will be examined when the 
reports of the surveys are received

Shri Palanlyandy: May I know 
whether Government would suggest to 
private employers to encourage co-
operative societies instead of contrac-
tors, thereby eliminating intermedi-
aries*

Shri L. N Mishra: That is our 
policy We want to eliminate cont-
ract labour m a progressive manner

Shri S. M Banerjee: May I know 
when the survey is likely to be com-
pleted * Is it likely to be completed 
within this year*

Shrt L. N. Mishra: Labour Bureaus 
have done quite a good woffc In




